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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD 

BENCH AT HYDERABAD 

0.A.No..811 or 1989 
	

Data of Order: 20-10-89. 

P1.Nagarajà Raa 

.Applica nt 

Ver sue 

Gener1 Manager, - 
South Central Railway, 
Railnilayam Secunderabad & 4 others. 

....Respondents 

Counsel for the Applicant 	: Shri .V.5ubba Rao 

Counsel for the Respondents : Shri N.R.Devaraj 

C OR A N 

HONOURABLE SHRI D.SURYA RAD : MEMBER. (JUDLjI) 

HONDURABLE N5.USHA SA\JARA : MEMBER (ADMN) 

	

- 	. 	. 	(Jodhpur Bench) 

(Judgment of the Bench dictated by Hon'ble 
Shri D.Surya Rao,Member (J) ) 

The applicant herein tha- was appointed as Junior 

Clerk on compasáionate grounds in the Hubli Division of 

South Central Raileay by an office order No. I-I/P563/IV/ 

Clerks dated 1i-1-198B.ctnSn that No )9as SR.itBa±s 

PRagankad ka Rnx Rwkiafliis thgtiaaXzao Wis gaza 
tit çs A.L lV.,Qc 

The applicant joined duty as clerk on 20-01-1988. tn 

was 
21-1-88 en- Sas- 	ctakkatesn-d he/directed to go and 

	

at 	 - 
see A.M.E. on 23-1-88,he was not given audiencE by the 

AME. He states that therefore he went to Secunder 

which'is his nat&ve place, and reported sickness Pr 

25-01-1988. When be sought to resume duty on 18-9 

tart iias informed that he was removed from service. 

gave a representation to the 3rd respondent namely 

cont 
,--•- 	fi. 



To 

General Manager, South Central Railway, 
Railnilayam, Secunderabad. 	- 

Chief Personnel O?Picer, South Central Railway, 
Railnilayam, Secunderabad. 

Divisional Railway Nanager(Personnei), 	$ 
South Central Railway, Hubli. 

Asst. Mechanical Enginaer(Loco), 
South Central Railway, Hubli. 

Loco Foreman, South Central Railway, 
Castle Rock. 

5. One copy to Mr. G.V.Subba Rae, Advocate,, 
H.No.1-1-230/33, Chikkadapally, Hyderabad. 

7. One copy to Nr.N.R.Oevaraj, S.C. for Rlys.,CAT,' 
Hyderabad. 

B. One spare copy. 

ghm/ 
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Divisional Railway Manager. No orders have been passed. 

Therefore he approached the Tribunal seeking a direction 

to the respondents to put him back to duty. 

We have heard leatined counsel for the applicant 

Shri G.V.Subba Rao and Shri N.R.Devaraj, ieazned standing 

counsel for the respondents. 

3. 	It is clear that the applicant made a representa- 

j 
I 	

tion to the Divisional Railway Manager asking for the very 

same relief. askederein. The said application is yet 

tobe disposed-of,nder section 20(b) of the Administrative 

Tribunals hct, 1985, where no rinal order have been passed 

by the competent authority in regard to th.e-'-ama represen- 

&&QAnt1tL  
tation made by bba,paLSc&at, if a period of six months 

1 	from the date on which a representation was made has 
L 	-a4: Csr4c I'k. SM vtyjt, 

expired, the applicant can approach this Tribunal.L  It is 

accordingly dismissed as premature. The 3rd ±espondent 

is directed to dispose-of the reresentation made by the 

applicant dated 18-09-1969 if received, within three mànths 

from the date of the receipt of this order. 

(o.suRyh Rho) . 	. 	(Ms.usHA SAVARA) 
Member (j) (I) 	 Member (Admn) (Jodhpuroench) 

Dated : 20th flctober,1989. 	
— 	-\ Dictated in open. court 

MJL. 	 . 
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IN THE CENI RAL ADMINISTRATIVE TRIBUNAL 

H?DERASPiD OENCH 

C. 
HONtBLE MRD0SURYARAo:MEMER(J) 

HON'BLE 
A4Q 

H ON L-E---mR7Nn-wS-I-p1H-A-NuR-H.y: St( J) 

DATED 

ORDER /Ju-cG.NE-N 

TA-rNQc / ;-t.Je-- 

OO.A. No:  
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Disposed of 

No orden' as to costs. 
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